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" MAHARASHTRA ACT No. LXVI OF 1978
[Tue MAHARASHTRA VACANT LANDS (PROHIBITION OF UNAUTHORISED
: OccupaTION AND SUMMARY EvicTion) AcT, 1975]
Amended by Mah. 37 of 1976. (3-8-1976)*
e o T of 1977, (25-1-197T)*

the State to provide for summary eviction of persons from such lands and
- © - for matters conmected therewith. 7 ‘
. WHEREAS both Houses of the Legislature of the State were not in session; -
AND WHEREAS the number of unauthorised occupants on vacant lands in‘the
urban areas in the State was rapidly increasing and was causing grave danger to the
public health and sanitation, and peaceful life of the inhabitants of such areas ; ..

" AND WHEREAS the Governor of Maharashtra was satisfied that circumstances

. for summary eviction of persens from such lands and for matters connected therewith

and, therefore, promulgated the Maharashtra Vacant Lands (Prohibition of Unautho-

Man, rised Occupation and Summary Eviction) Ordinance, 1975, on the 11th day of
Ord. November 1975 ; o . P o

192F “AND WHEREAS it is expedient to replace thte ‘said Ordinance by an‘Act of

Republic of India as follows :—

. '(2) At extends to the whole of the State of Maharashtra. :
. (3) This Act $hall, in the first instafice, be deemed to. have come into .force
Jin the Bombay Metropolitan Region on the 1ith day of November 1975. The
‘State Government may, by rotification in the Official Gazette, bring this Act into
force in such other urban area or areas in the State, on such date or dates as

may be specified in the notification.

" 2.. In this Act, unless the coritext otherwise requires,~— T :
-{a) “ appointed date” in relation to any urban area, means the date on
which fhis Act'comes irito force in that area ; '

A

s

" mesning assigned to it in the Bombay Metropolitan ~Region Development
Mab, Authority Act, 1974 ; L : R S
IV of (¢) * Competent Authority ” means such officer, not. below the rank of .a
' . éputy Collector o an Executive’ Engineer, ¢ Municipal Ward. Officer or

Gazette, appoint for the purposes of this Act ;-and different officers. may be
appointed for different arcas of the State | : :

under any law for the time being in foree in.the State ; : -

.constituted under any law for the time being in force, and includes such area as
* the State Government may by notification in the Official Gazette, specify ;

1 For Statement of Obiects and Reasons, See ‘Maharashira Government Gazeite, 1975, PL. 'V, p.753.
* This indicates the date of commencernent of Act. - : Lo

A

An Act to prohibit unauthorised occupation of vacant lands in the urbsa areasia”

(b) “ Bombay Metropolitan Region” or Metro&:litan* . Region » as thc

(e) “urban area” means any corporation area or the area for the time being oo
included within the limits of any municipal council constituted or deemed to be

S [24th December 1975] -

' existed which rendered it necessary for him to take immediate action to prohibit..
unauthorised occupation of vacant jands in the urban areas in the State, and toprovide - -

‘the State Lepislature ; It is hereby enacted in the Twenty-sixth Year of the -

1. (D This Act may be called the Maharashtra Vacant: Lands (Prohibition Short tiﬂ;,
of Unauthorised Occupation and Summary Eviction) Act, 1975. : . © cxtent

mient.

o

“Definitions.

Chief Officer 4s . the State Government may, by notification in  the . Official

(d) “ corporation’ area” means the Metropolitan Region and an area w:thx‘n :
the limits of ‘2 municipal corporation (other than Greater Bombay) constituted
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: (f) wvacant land; " in relation to any utham ‘afea, means— S ‘
.. (&) 1l lands in Such area, whether agncultural or non-agricultural, which
~ are vacam nd are not built upon on the appointed date ; :

(b) all lands i
ted otherwise than in accordance with any law regulating the construction of
such structure and which the Competent Authority may, from time to -time,
by an order in writing, specify and declare to be vacant lands’ bylannouncing by
beat of drum or pther suitable means on or in the: vicinity of such lands, and the
declaration so made shall be.deemed to be notice to all those whe are occupying
such lands that all such lands shall be vacant lands for the purposes of this Act ;.

and includes, in particular, all lands specified in the Schedule to this Act.

The State Government may, from time to time, by an order, published .in the
Official Gazerte, amend that Schedule by adding thereto any land or lands
specified in that order or by miodifying or transferring any entry in that Schedule.]

Prohibition - '3, (7) No person;shall, on or after the appointed date, occupy any vacant land

dnauthTamet or continue in occupatior , rt : .
" cocupation OF enclosure or other structure on such land for the purposes of residence or otherwise
- of vacant Without the express permission in writing of the Municipal- Commissioner in a cor-
land poration area, of the Chief Officer.in a municipal area and elsewhere, of the Collector,

or except in accordance with any law-for the time being in force in such urban area.

-(2) No person shall on or after the appointed date abet any person in occupying
any vacant land or in continuing to occupy such land in any urban area, or in erecting
any shelter, enclosure or other: struciure-on such land for the purposes. of residence
or otherwise in contravention of the provisions of sub-section (1), or shall receive
or collect from the occupier of such vacant land any amount whether by way of rent,
compensation or otherwise or shall in any manner whatsoever operaté-in relation to
_the unauthorised occypation of such vacant land : '

Provided that, the State Government or any Officer or autherity specified by
it in this behalf, shall have a right to receive or“collect from the octupier of such
vacant land such reasonable amount by way of penal charges as may-be determined,
by general or special order, by the State Government, 1ill such time a5 the structure
erected in contravention of the provisions of sub-section ({) is removed from the
land. Payment of any such amount shall not create or confer on the unauthorised

; occupant any right of occupation of such land or structure. "Such amount if not

~ + paid on demand shall be recoverable as an arrear of land revenue. ! The amount
s0. collected shall, as|far as possible, be utilised for purposes conngcted with the
eviction, rehabilitatio and improvement of conditions of unauthorised occupanis

o of vacant lands.j - 1 ,

" Powerof 4. () Notwithsta ding anything contained in any law for--t_he time being in ?orqe, |

C‘:mge‘tﬂ‘,if the Competent Authority, either on application or suo motu, has reason to believe
Nooviy that any person is occlipying any vacant land in an urban area i contravention of the
persons Provisions of section 3, it-may by order require such person to vacate the land forth-

. from with or by certain time intimated to such person, and to remove afl property theres

.unauthorised from, and if such person fails to comply with the order to vacate the land and- to.

- oo raton remove all property therefrom, he may - be summarily evicted from such land by the
* *jands Competent Auithority,
~ by the Competent Au

ment may by general or special order specify and be removed from the vacant land,]

: Clause,(f)'waé dée,mcc always to have been stibstitruted‘ by Mah, 37 011976, 5.2,
* This p.oviso was added, fbid., s, 3. - T o :
? These words were sul bstituted, ibid., s. 4(a).

]

\ .

such area on which any structuré has been or is being'construc—'

tion of any vacant land in any urban area or erect any shelter-

nd any property which may be found thereon may be otdered
hority 3[to be forfeited to such authority as the State Govern- -
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For the purposes of eviction and removal of any such property, the Competent
Authority may take, or cause to be'taken such steps and use, or cause:to be used, such’
force, and may take such assxstance of the police oﬁicers as the circumstances of the
‘case may require,

Explanation—For the avoidance of doubt it is hereby declared that the power
to take steps under this sub-section includes the power 10 enter upon any land or . .. .
other property whatsoever. . -

(2) The order of eviction of any. person from any vacant land 1[01' forfeiture of
any property thereon or removal of any property therefrom] under sub-section (I)
shall be final and conclusive, and shall not be called in question in-any Court. -

(3) A person who is-fousid to be on any vacant land belonging to, or vesting in,

Competent Authomy, be deemied to be in occupation of such vacant land in contra-

- vention of the provnsnons of section 3.

4A. (D) Notwnthstandmg anythmg contained in sections 3 and.4, where any Permission
occupier of a structure on a vacant land, in respect of which penal charges are collec- for renova-
ted from him under section 3, or any occupier is by an order made under sub-section tion of
() of section 4 required to vacate any vacant fand and to remove all property (includ- ?;::;‘t‘m on
ing any structure) therefrom, desires to renovate the structure at his risk and expense (ands as a
as a temporary measure, he may seek the previous permission.of the Controller of temporary
Slumstodoso. On recenpt of any application for such permission, if the Controller of measure

" Slums is, after such inquiry as he deems fit to make, satisfied that the structure is not in certain

fit for human habsitation and the proposed renovation is necessary to make it so fit ce ciroumstas-

temporarily, he may, subject to such conditions as he may lmpose, grant the requlred
permission.

{2) Where any structure is renovated in accurdanc’e with the perm:ssnon granted '
under sub-section (1), the Competent Authority shall not evict the occupier of the
structure so renovated, till such time as the Controller of Slums may specify :

Provided that if, in the opinion of the Controller of Slums, the occupier has at any
time committed a breach of any of the conditions subject to which the permission
was granted, he ‘may cancel the permnssnon granted and direct the Competent Autho-

© rity to take necessary action against the occupier under section 4 forthwith for his

“eviction and forfeiture and removal of- hts property.

4B. (I) Where an. occupier of any structurc referred to in section 4A° has Remve,,
availed of any financial assistance for renovation of the structure from any financing of dues of
institution recognised by the State Government in this behalf, the Controller of Slums financing -
may, at the request of the financing institution, collect on behalf of that institution m‘:,z:}er

the amdunt of loan advanced to the occupier by that institution in such instalments and ggsistance

at such intervals,'and remit the amount so collected to the mstltutmn in such manner, for - .
as may be dlrected by the State Government. = . _ ffm\'ﬂ‘m: of

(2) If any such oocupler fails to pay any amount due to the ﬁnancmg institution-
on or before the due date, the Controller of Slums may send to the Collector, a *

" certificate under his hand indicating therein the amount which is due to the financing IR

institution. . Thereupon, the Collector or an officer authonsed by him sha!l' recover
the. amount due as an arrear of land revenue : - e

Prov:ded that no such certificate shall be sent to the Controller, unless the occupxer
has been served with a notice by the Controller of Slums callmg upon hxm to pay the
amount due by a specified date, '

! These words wete substituted by Mah. 37 of 1976 S, ;g_’)
'Sect:ons% 4Band4CWere inserted by Mah.‘lofl 5.2

4§
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. €ontroller of includes any officer subordinate to him, who is auth¢rised by him in writing in that
~ Slums under behalf] o ‘ ‘ : | o
sections 4A '
and 4B excr-
ci!ab]e by
5 authorised - :
officer also. . : ‘ i ; ]
5. (1) Any person who coniravenes the provisions of sub-section () of seetion 3
or who fails to co _
section 4 or obstructs the Competent Authority in the lawful exercise of any power

Penalty.

for a term which mpy extend to three years and with fine. _
(2) Any person who contravenes the provisions ¢f sub-section (2) of section 3

to threc years and fine : R o ‘
Provided that in the absence of special and adequate teason to the contrary to
be mentioned in the judgement of the Court, such imprisonment shall not be less

* than six months, and fine shall not be less than five hundred rupees. - '

summarily, order or rule made hereunder shall be tried in a_ sumary way.
Oﬁenc&: 7. All offences under this Act shall be non-bailable.
. to be B s » . !
' ‘non-bailable. i

Bar of- 8. No Court shall have jurisdiction to entertain any suit, prosecution or other
jurdsdiction proceedings in respect of the eviction of any person fiom any vacant land under this
of Courts. Acy or in respect of any order made or to be made or dny action taken or to be taken
by the Competent Authority in exercise of the powers conferred by or under this
Act or to grant any stay or injunction in: respect of such order or action. Ifany such
suit or.other proceedings in respect of eviction of anl{ person from any vacant land

is pending on the appointed date in any Court, it shall abate ; and it sl){

for the Competent Authority to evict such person from unauthorised occupation
property from such land as provided in this Act. - L

 Powerof : : nme ; f
Stra?c sions of this Act, give such directions to the Compeient Authority of any officers or

Government servants (including the members of the police) acting under its authority -as the
Com'r'([)a“‘;‘: circumstances of t
of stums) Authority and such
. to give State Government. . 4 ; ‘ ‘
“'O“‘““’“fc:\‘z 2[(2) The State Government may, by notification ih the Official Gazette, appoint
Authority. @ Controller of Slums for any urban area or arcas, and may, by order, direct that
‘ »" the powers conferred on it by sub-section (1) shall alsg be exercised, under its super-
‘ vision- and control, by the Controller of Slums for the purpose of co-ordinating
the activities of Competent Authorities functioning;in the urban area or areas
" as the Case may be.] 4[The Controller of Slums shall glso exercise such other powers
and perform such other duties within his jurisdiction: as are conferred or imposed
on him by or under | any other provisions of this Act]. R

- ———— —_

ure v substituied by fah. 37 of 1976, 5. (1),

officers and servants to carry. out the directions given by the

—

1 These brackets and
. 1 Sub-section (2) weg added, ibid., 5. 5(2)
% These words were i ed thid., 5. 5(3). . .
e ¢ These words were afde by Mah. 7 of 1977, s, 3, oo
. » | :

: Powers of 4C. For the purposes of section 4A and section 4B, * Controller of Slums” "~

ply ~ with any order made by the Competent Authority under

conferred by or under this Act shall, on conviction, be punished with imprisonment:

shall, on conviction, be punished with imprisonmentifor a period which may extend -

Power {Q try 6. All cases relating to the contravention of thég provisidns of this Act or any

all be lawful .

of the vacant land under the provisions of this. Act dnd to femove and forfeit any -

9. - 1[(1)] The State Governxhent may; for the puréose of carryin: out the provi- ~

case may require ; and it shall be the duty of the Competent.
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. ~10. No suit, prosecution or other legal proceedmg shail lie: agamst the State Pmtequ
‘ - Government or the Competent Authority or any officer or servant (mcludmg “‘Wﬂ Nﬂn-
members of the police) acting under the orders of such Authority in respect of any- d faith,

_thing which is in good faith done or intended to be done.in pursuance of this Act
! “br any rukes or orders made thereunder. .

1L () The. State Government may, by notnhcat:dn in the Official Gazeue Rul'l Or
- make rules or orders for th¢ purpose of .carrying out the purposes of this Act. Such ©
' rules or orders may provide for levying fees or any of !he “purposes of this Act and
“for refund of such fees. -

~{2) Every ruje or order made under this Act shall be ]ald as. soon’ as may be after
1t is made, before each House of the State I.egnslature while it is in session for a total
period of thirty days which may be compnscd in one session or in two successive
sessions, and if, before the expiry of the session in which it is so laid or the session’
-immediately followmg, both- Houses agree in making any modification in the rule,

- or the order or both Houses agree that the rule or the, order should not bé made, and
‘notify such decision in the Official Gazette, the rule or the order shall form the date
of publication of such notification have effect only in such modified form or be of no
cffect, as the case may be ; so, however, that any such modification or annulment -
shall be without prejudice to the validity of anythmg prevxously done or omntted to be
doen under that rule or that order

Mah. - 12, (1) The Maharashtra Vacant Lands (Prohlbxtton of Unauthorlsed Occupa- Repeal of -
urs; tion and Summary Eviction) Ordinance, 1975, is hereby repealed. Mab. Ord

of (2) Notwithstanding such repeal anything done or any action taken. by or under 1975 and
1975. the Ordinance so repealed shall be deemed to have been done or take hnder this Act. swvings,

SCHEDULE ST S
' Description of sites and ‘ ‘ ) i
Serial : CTS. Ne./S. Ne. of B " Approginmte area
No. . village . .
1 .z o 3 _
! o A g a
1 C.S. No. 2/296 and 3/296 in Parel-Sewn Dms:on, Bombay ~ 52 0
~ . City. Site acquired for the Indian Cancer Institute and
o Tata Memorial Institute for Staff quarters.
. 2 8. No. 136, Ghatkopar - 2200
~ 3 S. No, 308, 423, Danda, Plot Nos. 10 H, l’and 13 2 00
. -4 T.P.S. VI (I8 and 19), Santacruz .. . * 9 0 0O
- ..5. Danda, S. No. 8, Govindnagar .. ' I 0 0
6 C.8. No. 725 of Tardeo Division, Petit Mill Compound 8 4 1
. . .7 C.S. No. 728 (Final Plot No. 427 of - T.P.S. Scheme_—lﬂ 0 34 0
...~ Mahim Division). - - I
8 Korba Agar, C.S. Nos. 211, 2!2 213 214, 215 216, 211, 4 10 10 1

218, 219, 220, 221, 222, 223 224 225, 226, 227, 228,
229, 230 231, 232 233 234, 235 236,237, 238, 239, } n L
2/240, 241. 2/24! 242 243, 244, 245, 246, 247, 248, ) } '_ *
: _ : 249, 250, 251, 252 253 of Salt Pan DlVlston ) Lo DT e L
N 9 Sakhari Agar, C.S. Nos. 153, 154, 158, 149, 150, 151,167, 0 1 7
.. 176, 178 159, 161 of Salt Pan Dms:on _ ) o
10 Lahan Pigambari Agar, C.S. Nos 1!9 137 of Salt Pan "0 3 11 -
Division, , _ 7 : e
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SCHEDULE—contd.

2 ) 3

1
12
i3

14

15

16

38
39

41
42

-8, Nos. 27/A/5 pt., 294 pt 29/2 pt Hariah

A g a

Chandani Agar, C. S. Nos. 106, 111,113,105, 0 3 0

107, 109, 110, 112 of Salt Pan Division. :
Khokri Agar, C. S. Nos. 15, 55, 66, 20, 26,82 of 0 20 12
" Salt Pan Division. - : *
Madhala Antop Agar, C. 8. Nos, 184, 185, 186, 0 20 12

187, 188, 189, 190, 191, 192, 195, 202, 204

1/204 2/204 208 205, 207,
S.No. 13 ofAlmrh—Kandwah e L. 4000 0 -
Plot No. 2 of S. S. I. Kurla, Kirol ... 809 Sq.yds.

“Kurla Hill No. 4 (Plot Nos, 1,2, 3, 4 and 5 of

S S. L. Kurla-Kirol).

LA g a.
S. No. 14-A of Chembur .. .. 32 0
S. Nos. 7, 8, 9 and 12 of Pawai and Paspoh . 3 0 0

S. Nos. 2/3 2/l 2/5 and2/4 Maravli ,

S.No. 4, Ma.hul .

S. No. 45 Kirol

F. P, No 183 pt., 182pt 194 pt. ofT P.S. V
Santacruz. ,

S. No. 9/1 pt., Vile-parle

S. Nos, 115/1, 169/2 Mulund .- .._Ll4 0, 0
Platform Nos. 9 and 10 for C. R., Kurla e = '
S. No. 1 pt., Bhandup ..~ . S

S. No. 3 pt,, Goregaon ..

S. No. 8/1 pt., Majas~

S. No. 45, Marol
" 8. Nos. 1, 2 and 3, WadalaeChembur roclama.txon J -

Alignment of Mahim-Sion Link Road T 3% 00w

C. S Nos. 725 (pt ), 17725, 730 (pt ), 737, Malbar 42,829 -Sq, yds
Hill Division, M. P. Mill Compound Slope

East side of Approaoh Road .. -Road Widening.

C. S. No. 795 (pt), Malbar Hl]] Mahala.xml 1,572 Sq. yds.
Temple Compound. .

C. 8. Nos. 626 627, 628 and 629, Plot at Narial 6,583 "
Wadi (Mount Road). - .

*C. S. Nos. 623, 592, 591, 622, 433, 432, 413, 412,

Green Plot, to South of exlstmg M. H of Azad

Nagar. A, g a
l"Prat/apna‘ga.r R. A. Kidwai Road 12 .0. 0
*Shastri Nagar, R. A. Kidwai Road - . .. .
*Charbi Chawl, Sewri Cross Road

Eastern Compound wail of T. B. Hosplta.l Sewn Road Jvmdem.ug ‘
C. 8. Nos. 198, 200 and 201, Chandika Smashan Maunicipal Dhobi Ghat,

Bhoomi, Sewri.

C. S. No. 202 (pt.), 434, 435 and. Parts of Golanjl 6,400 Sqg. yds,
Hill, Parel-Sewri, Wagh&shwan Golan_u Hill '
R , :

JI43§—11
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SCHEDULE—cantd

1 -2 o 3
43 C.S.No, 1155 (pt.), 155 (pt.), 2155 (P), Patel-Sion 5,228 Sq. yds
" East of Dabholkar Adda, Parel Tank Road, =~ ,
. 44 Plot Nos, 207 and 225, Naigam Estate Scheme 60, 12,600 ”
o : Morachi wadi, S. S. Wagh Road, Naigaum. ‘ N
b 45 Plot Nos. 30, 31(P), Portion of Road and P1, Nos. 1,900 -
- 38, 37(P) Sewn-Kohwada Scheme 59, Sewn- . .
: Kohwa a. -
46 Raoli Hill Estate Scheme No. 6, Hutments in the 8,153 »
West of Salamati Hill. ' ,
47 C S. No.| 6 (pt.), Sion Division, Sion Agarwada 5,504 R Yy
Hutments (Kamala Nagar hutments) ' , .
48 C.S.No. 6 (P) Sion Diviston East of E. E ngh— 3,185 " =
way, Hutments surrounding and at the foot of -
Sion Fort Hill.

49 Dharavi Layout, Badami Coal Factory, Azad . .60,

: Nagar, Zopadpatti, Jasmine Mill Lane, Dharavi, :
50 Dhﬁr_ﬁvi ivisiorf, Kamala Raman Nagar, .!asmine 6,220 »
1 €.
51 In front ofMunicipal School at Matunga Labour cees
Camf) ) ’ .
52 Dharavi Layout, Prem Nagar, Zopadpattn Oﬁ‘ 60’ 4,500 o '
: Road, Matunga Labour Camp. : s
. 53 Dharavi |[Layout, Shetewadl Oﬁ' 60' Road 7,700 '
: Dharavi Road. o ,
54 Dharavi Layout, Part of Indira Nagar, Khamba- 6,000 . @
-~ devi, Dharavi. _
55 Dharavi Layout, Part of Indira Nagar, Khambadevi. 5,000 "
56 Dharavi Layout, Subhash Nagar, behind New _
‘ Maternity Home, Municipal Chawls, Dharavi cees
Cross Road. v g
57 Dharavi Layout, Saibaba Nagar, Kala Killa .. 1,45,200 »
58 C.S. 181(pt.), 523(pt.) of Dharavi Layout, Part of 5,000 "
Mukundnagar, Dharavi. ‘ ' i
59 C.S. 479(pt.), 181(A), Dharavi Layout, Part of so0 ., &
Social Nagar, Laxmibaug, Dharavi. o
60 Dharavi Layout, area around Bismilla Hotel at 5,000 e
Estrella| Batteries Chowky; Matunga Labour
Camp. - .
61 Dharavi Layout, Zakir Hussein Nagar " +» Road,
62 -Dhafa\]ri yout, Nehru Nagar, Dr. A. B.. Road, Road.
Worli.
63 XKamgar Nagar No. 1, New Prabhadevi Road .. Road,
64 Xamgar Nagar, Dramage Channel Road .. Road,
= 65 Batnagar Zopadpatti near Century Mill Gate .. Road.
' 66 - Hanuman Nagar Near Century Mill Gate ... Road.
67 - Shivsena Nagar Nos. 2, 3and 4, Dr. A. B..Road, Road,
Worli.
68 . Dhuruwa

1Zopadpatt1, behmd Standard Miil Lane. Housing and Dhoblghat.
Prabhadevi. - _
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155(pt) Hospital Plot, Marol Andheri (Ea.st)

1975 : Mah. LXVI]
T * Unauthorised Occupation and Summary
. Eviction) Act, 1975
: SCHEDULE—contd.
1 2 3
69 C.S. No. 47 (pt.), Lower Parel Lalakiwadi, Opp. 36,000 Sq yds.-
Pumping Station, Dr. E. Moses Road, Worli. i
70 Sadanandwadi, 80’ Road Worli Naka . Dhobi Ghat.

71 Premoagar, Worli Naka . . Land leased to Bn'la_
Trust for Hospital,
72 C.S. Nos.208 (pt.), 209(pt.), Worh Division Scheme 14,663 Sq, yds.

52, Mahakali Road, near Worli B.E.S.T. Depot ,
73 Sxdarth Nagar. . B.E.S.T. Depot and. .
' Birla Trust. :
74 Weorli ~Village, Zarimari Zopadpatti be}_xind 1,200 Sq. yds
Maratha Press. '
75 Nawabwadi near Prabhadevi Road Health centrc
76 C. 8. No. 47 (P) Lower Parel, Smt. Ramabam 1,21,000 Sq yds
. Ambedkar Nagar,
77 C.S.No 1292, T. P. 8. 1V, Adarsh Nagar 9300 -
78 - Scheme No. 5-, Bhim Nagar, Worli Naka / 5978 .
79 Laxmidaswadi, Mahalaxmi Housing.
80 C.S. No. 1(P), 2 (P)3/1, Eower Parel, Shantx- - 30, 380 Sq. yds.
nagar Zopadpatti,
81 C.S.No. 19,Lower Parel, Hutments Near Hajiali. 1 711 o
82 Vallabhbhai Patel Road Nagar, behind V P. Pumpmg Station.
Stadium L. L. Marg.
- 83 Hutment Colony belind 358 tenements
84 - S. No. 447 and 435-A, Survey No. 447, 435-A 1'acre+8 acres (Appmx.\t ,
Hissa No. 1 (pt.) China Baug, Nehru - Rd ‘
" Santacruz (E). :
. 85 S, No. 437, Rajput Chawl, Vakola Vl!lage Road, 1400 . Acre.
Santacruz (East). T
86 - Survey No. 341 (A) (1} (part),,  Shastrinagar, 030 .,
Bandra (E). ' ' '
87 F. Plot No. Anandanaga.r, Santacruz (East), 1:80 "
T. P. S.-No. V, F. Plot No. 131, B
88 280 H. No. 4, 281 H. No. 10, Plot at Mount Mary -4,552 Sq. yds
' Footsteps. _ :
89 N A 37,107 to 125, Anandnagar : ' .
90 Bharatnagar - } 77'440 "
91 - 297(pt.), 297, part of Darda Village 1,431 ",
92 647(pt.), D-454 part of Danda Village o 2,565 -,
93 412, Guzdar Bund Land (not yet acquired) . 3,388,
94 52, 53 56, 70, 74, Khotwadi, Santacruz (West), - 9,196 »
T P. 5. No. VI Final plot Nos. 8, 9, 10, 52 56, -
.~ and 70, 74 and 117. , o
95 1147, T.P. S No. 1I, Bandra (W), Final Plot No. 45 6,292 "
45-A 45-B., o
96. 13(pt.) and 3(pt), Garden Plot at Jogeshwan (B) 10,890 ,, -
97 162(pt), 163(pt.), 164(pt.), 165, 166, 167(pt.), -36 - Acres.

9505

Y




9506 Maharashtra Vacant Lands (Prohxbmon of .. [1975.: Mah. LXVI
Unauthorised Occupation and Summary ‘
Eviction) Act, 1975 -
SCHEDULE—contd. ‘
i 2 o . 3
98 73,74 (A), Azad Road, Municipal Plot, Andheri (E) 9,080 Sq. yds.
99" 13 (pt), 15(pt), 16(pt), 51 (pt), 52(pt), 60’ D.P.Road, . 10,890 .,
joining P.F, Road, with H.F.Society Andheri (E). -
100 33(pt), 36(pt), 38 (pt), 40 (pt), 83 (pt), 60’ D.P. Road, 12,100
joining M. G. Road to Telly Gully, Vile-parle (E) :
101 28, 29,'30(pt), 49 {pt), 277 (pt), 60 Road from Kol- 12,100 .,
laoPn(gE.; Road No. 4, Joining Jambo Darshan ,
102 34,37 Land between Sahar Road and Railway Line 30,976 ”»
‘ near ‘K ' Ward Office, Andheri (E) o
103- 20, 110(B), Andheri, Market - - 9,680
104 106(A)(pt.), D. N. Nagar, Market ‘ - /5,808 ”
105 - Near S. Np. 198, Irla Tank, 8. V. Road e 29,524 "
106 106-A(pt.), D. N. Nagar Playground 2,904 - .

107 Aerodrome Naila, adjoining Khadi Commnssron

Office. .
108, R. No. 4, C.T.S. No 582, Extension to Lions Club - - 9,156 Sq. yds.
Garden L.B.S. Marg, Kurla, - C
10 R.S. No. 292 pt. Amina Roy’s Plot Chunabhatti ©4,9300
110 8. No. 145, H. No. 5, Halla Road 1996 o
111 1983, 31l A(pt) 312-D (pt), Magsood Estate, 45, 496 o
Junction of C.T.S, Road and L.B.S. Marg, Kurla,
112 Pl?t 1:110 7, Behind Natraj Talkies, Chembur, Tank 2:60 Acres
an
113 C.T.S. 120{pt), S. No 14, 14pt; C.T.S. No. 120(pt), .  2:50.
Chembur. : :

114 56pt. C.T.8. 366(pt), Anik Village, 56pt. C.T.S. 1,083 Sq.yds.

115 62pt, g'g . 258(pt), Anik Village, 62pt. C.T.S. 150 ”
No.258.| o

116 56 pt. Cﬁ LS. No.342, Amk Village, 56pt. C.T.S. . 1,146 -
No.342. .

117 Sépt. C.TS. 311, 373(pt), Anik Vlllage, 56 pt. 400,

' C.T.S. No. 377 373, Pt. .

118 Wadhawal Vlllage S. No. 104 pt.” ‘ 55912

119 56pt.C.T.S. 342pt., Aaik Salsette Rallway. CTS : 1,594 -
No. 342 pt. ‘ .

120 357(pt) S. No. 357pt., Chembur - 19,413 w -

121 8. No. 323, School Plot at Nivetra Road S. No.323 - 3642
H. No. |1 pt. of Village Malad (East) ‘ . :

122 2I(pt), Mitha Nagar 5 25,738,

123 99pt, 100pt, 101, pt, 102pt, 103pt, 104pt, 226pt, 12,140,

Plot No, 99, touch1ng44 —O" D.P. Road, Opp.
Kharod anlage Off Marve Road.

124 164A, 164.B(pt), 164-K, Borsa Pada necar Poisar 3162,
Bus Depot, Kandivali (W)

12594, 95, 126(pt), 128(pt), 129(pt), Powell’s land M.G. 48,561 »
Road, Kandivali (W). ' :

126 70(pt), 71(pt), 72(pt), 73(pt), School and Harijan g§007 .,
Quarters Plot at L. T. Road,  Borivali M(W). _ ;




1975 : Mah, LXVI]  Maharashtra Vacant Lands (Prohibition of | ' © 9507
: o . Unauthorised Occupation and Summary S

Eviction) Act, 1975
‘ SCHEDULE—contd. :
1 . . ) 2 ] ‘ . 3 -
127 52(pt), 53(pt), 55(pt), C.T.S. No. 28, Tank land at 8,120 Sq. wds.

: Akurli Road, Kandivali (W). ‘
128  254pe, 253, 280, 162 165 and 1, Opp. Daulat Nagar, 1,19,736
“Borivali (Lepers Colony) '

129 Poisar (E) Kandivali . .. Road.
130  Muluad Vlllage S. No. 323E No. l(pt) , "+« School.
Acres Gunthas
131 S. No. 61, Vikhroli . . e 65 728
132 8. No. 62, Vikhroli .. . . 157 25
133 8. No. 63, Vikhroli .. T _ . 1 32
134 S. No. 64, Vikhroli .. T ‘ .. 59 23
135 8. No. 65, Vikhroli . . o0 2000 28
136 S. No. 8/1, Vikhroli .. .. .. 0 31
137 8. No. 8/2, Vikhroli 0 20
138 8. No. 8/3, Vikhroli e e 0 07
139 S. No. 8/4, Vikhroli . ;. .0 22
140 - S. No. 8/5, Vikhroli . .. 0 12
141 8. No. 8/6, Vikhroli .. ! . 1 28 ,
: _ C.T.S. No. S. No. o A g
142 8. No. 8/7, Vikhroli .. .. . ‘ 0 03
143 S, No, 8/8, Vikhroli. .. - ) G 0 03
144 8. No. 10/1, Vikhroli 120
145 8. No. 10/2, Vikhroli- 01
¥46. 8. No. 10/3, Vikhroli 0 7%
147 8. Ng. 10/4, Vikhroli 15
148 S, No. 10/5, Vikhroli 6 14
149 8, No. 10/6, Vikhroli .. 0 08
150 8. No. 10/7, Vikhroli ,, .o .. 0 043
151 S, No. 10/8, Vikhroli .. .. ~ L _ ' 01
152 'S. No. 12, . Vikhroli .. LT 5 1
153 8. No. 16, Vikhroli .. . : . : 2 36
154 S.No. 18, Vikkroli .. . e 2 04
, : Sq. Mt.
155 Karddivali .. I21 150 1,014-8
156 » .. 199 9946 S 1,029'1
157 " . . 485 60/6 ‘ 2600
158 . e .. 1,213 78-3
159 » .. L173 Tank 1,120-6
160 -, . .. 493 e 5,098-5
161 » o .o 499 “ , 0 2410-2
162 v L. .. 183 e © 2,544-0
163 . .. .. 284 . 51140
- 164 . .o o120 5 665-9 - - .
' - ’ Sq. yds.
165 " e 1. 149 19,33,488-1
166 Valnai . = .. ... 319 26 - 486°0
167 Charkop .. .. 3 ‘ 41 ; 13,03,456

168 .. .. 601 Tank o 1L322



" Maharashtra Vacant Lands (Prohibition of  [1975 : Mah. LXV1
Unauthorised Occupation and Suimmary .
. Eviction) Act, 1975
- SCHEDULE—contd. .
2 ‘ 3
_ _ C.T.S. No. S. No., " 8q¢..yds.
169 Charkop—-contd. . 4 39 543,148 -
170 " . .23 Tank 2,114
171 N ve 50 40 28,750
172 Shimpoli . 23 18 6,621
173 Malvani i 3 264 1,968,929
174 - ‘e 4 216 52,779
175 o 919 6/1 7,787
176 » 746 215 29,934
177 » 733 263pt. 3,986
178 " 507 44 34,783 _
179 . » 520 Tank 3415 ’ :
180 ,, 5 263 pt. 96,690 ' :
181 " 6 v . 5,87,499 "
132 ” o 2 » 8,74401 . -
183 " o 15373 209 2,487
184 » .. 1603 Tank 3,980
185 » 444 78 1,166
186 ” . 2629 Nil 11,918
187 » 108 75 pt. 3,604
188 - . 2628 99 2,402 .
189 " . 7 : 263 pt. 63,185
190 " 1916 214 5,412
191 ”» 1601. 263 pt. 2,539,251
192 . 1863 w 4,369
193 » 2620 221 - 31,009
194 - 2706 Tank 2,062
195 " 2084 179/A1 12,645
196 " 2107 w . 526
197 " 2047 v 218
198 » 2091 179/A1 727
199 » 2670 140 33,365
200 " 2671 ” 1,587
201 Y 3551 263 pt. 32,237 ’ _
202 " 3527 265/A pt, 21,436 -
203 » 3530 v 72,254
204 » 2842 263 pt. 6,365
205 » 3552 218 pt. 6,365
0, | L. 3555 217 58,007
207 - Wadbavan .. 137 12B 31,141
208 Borivali .17 201 19,042
209 . 1 203 35,254
210 » .- 14 204 29,684 -
211 . : 2 211 39,910 .
212 ” 12 205 - 30,444
213 » 244 147 1,832
214 " 38 165 - 44,536
215 » 13 199 4,200
216 " 20 o, 162 & 163 3,626
217 " J6 2207 2,907




‘1975 : Mah. LXVI]  Maharashira Vacant Lands (Prohibition af 9509
 Unauthorised- Occupation and Summary : -
Eviction) Act, 1975
SCHEDULE—contd. . , ‘
1 . 2 . S ' 3 R
C.T.S. No. S. No. : Sq. yds.
218 Borivali—conrtd. o 5 ' 206 . : 36,446
219, . .o 237 125 : 5,985
- 2200, e . 328 129 pt. o 1,562
221 »» T S T 47 pt. _ ' 3.921
222 -, e .o 39 150 ‘ 24,504
223 » .o 40 36,393
24 Ces Co.e 37 ’ 187 23,717
225 " . . 47 188 1,835
26 . e M . 184 : 28,593
27 e - 35 L 167 ' ' 2,349
228 . .. 33 - 18 , 17,981
29 Ve 42 195 32,921 _ oo
%g() w o .o . 1}‘ 174 35,951 : u
l ” e . . - l T e e
232 ., . e 46 189 63,867 -
233 w .o . 48 _ 185 ’ o 2,055 :
234, o .. 4 186 21,546 S
235, . . o 50 183 - 10,530 ‘ i
23, : . .. 51 182 : - 33,068 :
237 " e SO - TR 196 ' 15,566
238 ” . o 57 178 - 26,754
239, . .. 58 i73 . 40,349 : .
240 " . - 172 - 19,397 : iy
241 Manorl v C .. 364 Tank 1,713 ~
242 " . . 313 ' " 4,875
243 B ' b . e (X3 577 : » ‘ 8,270
2“ ” e LN} W " " . | 2’393 .
245 " N Y » ‘ 19,937
. 246 " . Tl 718 " _ 5,152
247 » C o ee ... 858 -~ . Tank : 3,939
248 » o a e 924 S S 6,209
49 " . .. 985 . : » . 10,497
2% 7 e o .. 981 » 79,949
25 " - .. 1053 " 17,318
252 " . .. 1776 ' » : 2,982
253 " . o 2942 » , 4,547
254 Gorai .o A .. 87 , e 68,713
255 7 .. 1959 e 18,24,645
256 " : e .. 39 96,144
257 » . .. 88 ceee 1,09,681
258 " e .. 162 Tank 7,014
2% " . .. 128 » ¢ 6,534
260 - " .. .. 213 : » , 2,580
261 ” .. .. 1960 - » 7,74,809 e e
262 e .. 115 ' ” 5,16,873 .
263 » . .. 49 _ " 69,000
264 ¢ e U oo ” 78,355
265 " ee .. 479 - 5,402
266-67 T .. 688 I : 1,325 )

.



9510 -

' Mal:arasfztra Vacant Lands
Unauthorised Occupation

(Prohibition of [1975: Mah. .LXVI

and Summary

Evictiony Act, 1975
SCHEDULE—contd. .

1 2 3
_ C. T. S. No. S. No. - Sq. yds
268 Gorai—cond. .. 385 Tank 12,670
269 » ... 672 » 12,574
270 » .. 1911 » 80,653
271 Eksar . 107 - Gaothan - 1,349
272 ” 371 43 14,452
273 bt 294 Tank . 13,872
214 > .. 1612 w o 12,928
275 Dahisar .. 1525 26 22,567
276 » .. 1146 Tank 4,600
277 Akurli 152) 13,042
27 ” .. 147 13 pt. 7,067
27 » 1 .. 163 ©2,14,413
280 Akse o 3 15 58,056
281 . 4 16 57,596
282 ” .. 15 18 492
283 ” . 98 11 41,235
284 “ 99 16 20,948
285 Darivali . o 32 17/3 2,583
286, . . o 35 “17/6 708
287, o v 62 20 3,426
- e88 - e 76 29 - 758
8, v w104 17/13 556
% ‘e v 110 12/10 362
291 . o 135 10 pt.. 1,672
32 . v 140 3 735
293 . - . 162 - 43 8,767
294, . . 163 42A 7,040
295 . .. 164 : - -42B 613
29 . 176 2,704
297 »» .. 214 38/3 1,636
208 215 38/6 562
299 . 218 51 20,774
300 £, 219 50 pt. 20,549
301 . . 221 49 13,337
302 » . 222 36/16 2,527
- 303 . 224 36/B - 2,157 -
304 » 224 36/B 2,157
305 225 43 11,313
306 226 . 47 _6,261
307, 227 52 1,037
308 1 45 5,37,193
309 : 3 40 pt. " 2,69,550
e ., . * Tank - 18,682
3, Ve " 2,074
312 - - 3 160 39 1,29,878
313 Marve ) 3 44 544
314 - . 9 49 1,571
315 o . 10 49/6A - 1,725
316 ., . 14 59. 28,597




1975 : Mah. LXVI} = Maharashtra Vacant Lands (Prohibition of
Unauthorised QOccipation and Summary .
Eviction) Act, 1975
SCHEDULE—contd,
‘ * 1 2 ‘ 3
j[ S ‘ - C.T.S. No. S. No. Sq. yds.
| , 317 Marve——conid. .. 19 ' e 35
. 318 " T o 23 50A 475
319 " . o 27 46
320 " .. A T © e 100
321 - .. .o 20 - 314
322 »” . ‘s 53 : 50A 1,62,053
323 » - .0 98 : 62 590
324 » - .. 100 49A pt. 4,793
. 325 » . o101 . 49A pt. 3,278
’ 326: "» . L. 134 55 pt. 14,723
. 327 " o .o 130 61 965
. 7 y 133 55 pt. 2,546
B 329 s . . - ... 10 “Tank "3,788
330 Kurla . .. 126 ¢ 10, 2,993:5
3, e o922 e 3848
33 . ... 413 196 4837
33 ., e .. 589/131 pt. . 2,505-3
33 .. S45B/291 pt. ..., 822-4
335 Borla . o 49/5/5 e 120-1
. - 336 " e ’ ‘. 50/517 [EX X 515'5
- > 337 : " LA} ! " Sl Tank tewy 3'145‘4
338 ”» : e [ 70/2,8 . [ KN R 174'2 ’
339 (13 : . . ‘e 73/4/5 LILL L S .442.9
340‘ " . (3] . 780/4/5 . [N 23']
4 o o TN t0 8 60/25 1,200°2
342 Chembur .. .. 610/SSII ver 242-3
343 " . .. 622/97 Pt. 9,070-5
344 » . .. 97/P.No. 93 931-2.
345 » - .. Pasteoma- 705-1
36 4 ee .. 104/PNo.40 ...,
347 v ‘. .. 46 14 pt. 12,9455
. 348 » .o .. 823.47 : 14 pt, 64,711-2
. 349 . . . .o 793 Cemen- ..., 2,022-6 .
350 » . .. 984 Gym- . .... ; 11,574-4
- khana, , :
351 w o ee .. 1224 S e 84-3
. B o Gaothan, '
352 » . ..o48 14 pt. 61,778 6-
33 126 . S. No. 356 9,275+0
354 " e .7 .. 131D Ceee 1,483-5~
355 . T ... 139 1D 2,773-4
356 » . - .. 661 A 320 pt. 69,0255
357 »’ e .. 1280 - 14 pt, —245 . 550-1
358 - . .. 1283 - 75 pt. 7501
359 ., . .. 249 1480/ID 245-1
360 Anik . .. L. 241 52 ~ 6499
; 774-8

CN : 361 >y e . 203/19




9512

Maharashtra Vacant Lands (Prohibition of
Unauthorised Occupation and Summuary

Eviction) det,; 1975

SCHEDULE_—-comd.

[1975 :

‘Mah, LXVI

+

O e

1 2 3
. C.T.S.No. 8. No, Sq. yds.
362 Anik—contd. o 2174 " 13,812+4
363 " . . 213 -276-5
- Gaothan, _
364 o . 2/ - 2744
Gaothan,
365 " 344/Gaothan 2,283:3
366 . 210/15 $2,267°0
367 " .. 209/16 7783
368 Mandala .. 6/80 12,326-0
369 Trombay . 10/152 1,168-8
370 . 151/111/2 1,347°2
371 Wadhavali 9/72 3,796-0
372 " 200/103 1,62,538-0
373 - 495/104 pt. 23,0845
374 ) .. 496/104 pt. 5,959-6
375 " o C233/T11IA, B 1,995-7
376 ” 2/104 pt. - 37,7074
77 " 1/104 pt. 3,955-8
373 Mahul 9/96 B 3,343-7
379 " " 394/ 316G
Gaothan, _

80 -, 356/92 B 487:9

381 . . 489/ 9:0
‘ ' Gaothan.

382 o o0 535 . 4127
383 . .. 60} . 592-2
384 . a .. 491/1-] . 614-8
385 " 597 A 830-2

386 . L 626/33 pt. - 45,9911
387 ” .. 633/37/5 - 2,765+9
- 388 " - .o 632 . 1,132-6
389 . . 6284113 g 4,125°0
390 Nahur . 613 v e 3800
- 391 " .. 353 151 B 1,157-0.
392 w o 828 6 - 467-0
393 Bhandup . 1014 613 © 5,103+0
394 Mulund East ., 144/360 R 2104370
395 . . 1457361 i 18,614:0
396 " 492/362 ; 28,399-0
397 1125/122 : 12,140-0
398 . " . 1126/123 . 19,2570
399 Muiund East . 1073/95 ; 13,6670
400 ' .. 1087/91 © 8,447-0
401. " 1088/92 pt, . 3,024-0
402 » 1084/93 pt. ©3,430°0
403 » 1296/90 . 10,0910
404 . 1295/88 .. 14,2760
405 . .. 1293/86 i 110,144-0
- 406 o .- 128985 i 12,247-0

e




{—__—“*—'——7*777’ o '__ . o R

" 1975 : Mab. LXVI]  ‘Maharashtra Vacant Lands (Prohibition of . 9513
o ' Unauthorised Occupation and Summary : :
Eviction) Act, 1975
o SCHEDULE—eonrd.
1 - _ 2 . — 3.y
C.T.8. No. 8. No. - . 5q. yds:
407 Mulund East—contd.- ..  1297/89 TR 12,0570
- 408 " . ..o 1294/87 - ... o 11,258°0
405 - . .. 1292/84 - 1L,745:0
410 . - .. 1290/83 S 83990
411 Co.. 1280390 0 ..o 1,19,584-0
412 Mulund West : .. 859/372B N © 59890
- 413 wooyee .. 860/372B ans - 1,245-0°
414, .. .. 657/382 ceet : 555-00
415 - Ty o e .. -658/385 e ' 6250
' 416 ' . .. 6T6[2pt. TA . ... - 24,8620
‘ 417 Haryali .. Lo LoI3pt 27,582:0
: © 418 Mohili .. 255 S e 7 4,762:0
419 . " .. - .. 858 e - 10,206-0
< 420 Kirol Ve .. 498/89 veeat : 5,618-0
421 Bandra e .. 505 34ip 2661
422 w o s .. 506 341p , 2985
423 .. .. 507 : 341p : 264-0
424 » A oo 509 4P : 1601
425 - 492 1P 272:2
N - 426 Near Bandra ‘Court Tank (F-1147) ceen 3,748°4
427 . G/5 v L 3,990:0
428 » e .. G/163B - - .... ‘ 16120 0
429 " . .. E-237 e 78:6
430 Vileparle .. .. 1612 Cans - 14513271
431 Juhu . o1 16558
432 » o o 2 veen 7 3,970'3
33, . 03 e ' 46,520-5
434 T e R [ cees 58,307-4
435 " . oo 11 12,6692
436 » . .. 179 oL 1426
437 . .. - 506/7 S 7565
438 . .. .. 514 - N - 1,055-9
: : - 439 » . .. 530 e 117
@ 440 - .o .. 561 . 32,2664
. . 441 » T . 561/8 e ) lm 8
442 - . L. 962 ,1,31 2513
443 " .. .. . 1053 ceen _ 1,36,877:4
444 " e .o 1211 P 170549
445 Mulgaon .. .. 103 veen : - 2,570:7
. /446 Gundavali .. .. 04 ver 381-2
447 . .. .. 66 : : - 125-6
448 C e e .. 283 ) 1355
449. . . .. 228 : : 2,016°5 -
450 o e .. 356 239-6 .
451 o, . .22 N ' '10.032'2,\‘ ‘
452 w e e 24 ' Ceees : 71,8333
453 » . L2340 7025
454 - Chakala .. .. 622 o - 3,087:7
. 455 (] (3 " e 288 vreyy m'?

s @



9514 Mgharashtre, Vacanr Lands (Prohibition of [1975: Mah. LXVI
Unauthorised Occupation and Summary o
Eviction) Act, 1975
. : ' SCHEDULE-—contd,
- _ 1 v , : 2 Co 3
C.T.S. No. S. No. Sq. yds.
456 Chakala—contd. .. 373 . 267-0 -
457 » . .. 633 cene © 41941 ¢
455 Sahar . ces 1o R 12,9995 °
45 .. o292 eed . 1,370-0
460° . .. <. 410 R 1,226-0
461 . .. ©o.. 414 vens 1,690-0
462 " .. o229 e 18,434+5
463 Y ol o0 239 ) . * - 2,439-6
464 v e | .. 327 10,136-4
465 . .. T 1389
466 e . . 25 136 229-7
457 - A v 2947 Ceea : 9,425-0
468 " .. . 422 cre 2,960-9
469  Andheri ‘e .. 805 SR : 3,996-0
470 v . .. 190 869-9
471 " . .o 192 1,800-0
472 " - -~ .. 811 106A, _ +6,432-9
473 »” . .. 221 38A . . 390-3
474 " .. .. 812 74P 1,160-0
475 - e ... 813 73Pt.. C1,132-0
476 " o |- . 214 80Pt. 1,210-5
477 -, . Lee 216 : 80Pt. : - 9730
473 » . e g;(lJ )
47 ” *e *e s e .
80 . .. 699 8,400-0
481 b e | . 690 ' ,
482 - e .. 96 X 2,476 5
483 Ambivali . .. 649 ciee 862-1
484 » .. .. 837 . 993-5
485 - .. .. B4 4819
486 Kondivata .. 1 _ cous : 17,4633
487 " R 7 2,321°9
488 I ve .. 98 © 91 ‘ 12,2137
489 » o « 50 vees ‘ 10,551-4
490 ., . .o 105 . 308-4
491 » . .. 106 ceus 2,289-5
492 ,, e | .. 208 - 422-9
493’ ” - . .« se 221 e : 4,756' 3 V
494 - .. 438 veus 4,083-0
495 .. .. 74 . 48 1,427-0
496 » .e .. 501 26A ' 5,654-4
497 »» . v 205 Gurcharan 401-4
498 ». oo | .. 583 - 89A ' 2,783-6
499 o . . 554 ‘ 89E . 26,3693
« * 500 Versova .. .. 1047 94pt, - 1,22,201-7
~ s, .. - .. 1048 3,923:6
502, .. .. 1050 94C 3,226 1
503 » . ~es 1081 94D . 56327
504 - . . 1290 - L82Pt. . 3417




T.P. S, I

1975 : Mah. LXVI| * Maharashtra Vacant Lands (Prohibition of 9515
. Unauthorised Occupation and Summary :
* + = Eviction) Act, 1975
SCHEDULE—con!d. _
t 2 3
‘ N CT.S.No. S8.No. - " 8q. yds.
‘505 Mudh . 197 ern 2,995+6
506 » . 3% 27,6974
507 » . 637 1,039:2
508 o . 669 2015
509 " . 695 1235 .
510 . . 104 2207
511 v . T2 90°5
512 " . 128 510-3
513 v . 1oor ves 94-8
514 » . 1077 feas 12,202:5
515 » . 1093 ees 672
. 516 » . 1109 ceve 200+2
517 . . . 1121 ‘e 240
- 518 - . L1225 0 Ll 195+6
519 " . . 1127 834-1
520 v . . 1203 3,696 1
521 " . . 1214 30-5
522 » . 1268 - 10,488-0
523 o e 1283 '289-0
524, . . 1284 . 566-0
525 »”» . . 671 170
526 » . . 693 190-4
527 1Y) ‘s . - 7‘40 aaee 72'9
528 Maro! .o . 1058 . 168-4
529 " . .. 1165 e 120-1
530 » ... 8361 . . 171-4
531 - . 952 13,922-4
532 - 847 121-1
533 " 856 496
‘ A g as,.
534 - Kurla 171 pt 1 17 06
535 » e 172 pt 6 30 00 -
536 " . 173 2 26 00
537 . 174 2 19 00
538 - ‘e 175 22T 0
‘539 " . 176 2 33 12
540 » . 177 2 35
541 - 245 pt. 2 04 06
542 " 261 2 3% 12
543 . 262 1 .37 04
544 o - 263 1 36 08
545 v 264 0 01 00
546 .. 260 2 36 04 .,
547 Tllaknagar, Chembur .. 14 pt. 15 00 00
548 Sahakannagar. Chembur 14 pt. "1000 00
Plot No Sq. yds. -
549 ‘Pantnagar, Ghatkopar v esas 3zz

8,440




‘\\.

Maharashtra Vacant Lands {(Proqibition of  [1975:

Unguthorised Occupation and Summary”.

Eviction) Act, 1975

Mah. LXVI

SCHEDULE--contd.
1 2 3
, | : - C.T.8.No. Plot No. e Sq. yds.
550 Pantnagar, Ghatkopar, . C324 47,884
T.PS. 1N :
551 v - : 341 4,114
552 . R “iea 348 11,536
553 . 258 772
554 . . . C259 778
385, ' 261 719 .
556 . 262 778
557 " 263 718
558 » 264 1,335
559 » 320 10,880
560 ” . 322 1,868
561 - » . © 349 4,534
562 " . 342 2,221
. S. No. & ogoa,
563 Kiroi 99.5 - 0 09 00
564 » 99-4 0 00 12
565 " 99-8 0 12 04
566 v 100-1pt. o 31 12
567 » 100-4pt. ¢ 09 00
568 - " 100-5.pt. 0 09 04
569 " 103 pt, 01 00
570~ ’ , 972/2pt. 0 3 12
51 ” ceer 982/2pt. 0 28 0
572 . “res - 98/4pr. o 15 12
573 " ches - 98/5pt. 0 15 8
574 " 98/7pt. 60 0 4
. j : 8q. yds.
575 Kopri Ipt. . 1,21,617
516 - -, . 2 4,023
571 » - 3 2,780
578 Tungve . Sipt. 38,290
579 " . 52pt, 2,249
580 " - 50pt. 3,572
581 Chandivali .. 6 pt. '1,22,289
, : A. 3. a,
382 % . B 2 pt.. 23.08 ¢
. 583 " . e e 3pt: 5200
534 " 4 pi. 4 3N 0
386 . 19 pt. 7 350
587 " o 200pt. 7 23 0
588 - .. N 21 113 0
389 o " 24 pt.. 0 35 ¢
5% . va 3 tan e R.Bﬂd s 0 36 o .

i




1975 :

Mah. LXVI] Maharashtra Vacant Lands (Prohzbltion of

" Unauthorised Qccupation and Summary

‘Eviction) Act_ 1975
SCHEDULE—contd.

9517

1 2 3
C.T.S. No. Plot No. Sq. yds.
591~ Wadala (Antep —Hill; 2{292 30,416
592 - . 3/292 260
593 " 4/292 11,592
594 " 420 885
595 .- 378 615
596 " 379 .. 929
597 - " -.380 666
598 " . 292 -132+75
599 . » B.R.D. Works 25A 2,427
600 » . 73 A 2,091
501 " 74 A 2,074
602 w e e 74 B 2,1
. - ‘ Aga
603 Wadala Bandra Creek ceee o 112 0
694 Parikhghar (Bandra) 6A Y . o
- : _ ‘ 1 3 0
605 » TApt. | °
el . Sq. yds.
‘606 Bandra . - 341 pt. - 79,293
607 ”» . 421 1 012
608 » 422 329
509 " . 356 1,452
.610 ” 355 A pt. _ 31,702
: ~A. g a.
611 -Andheri (D. N. Nagar) 106--A. 20 0 -0
612 Magathane .. . .. ... 34/1 pt. - 320 0
613 . 33 pt. 0 10 0.
614 » 34-3 012 0
615 - 34-4 3 20
616 v 38 pt. 0 6 4
617 " 39 pt. 0 84 0
618 » 40/2 pt.. 0 18 8
619 " 46 312 8
620 e 47 pt. 1 35 0
621 - ©34/S pt. 2 2 4
622 - - 34-A/10 pt. 2 19 .0
623 ” B 35/1 pt. 4 1 0
. 624 v > 352 0 16 12
625 e ’ »“;'3 LI ¥ | 0
626 " 35-4 pt. 0 14 4
627 o S, ¢ 3 12
628 v 43 nt, 9 2 4
629 o . 44-1 pt. 1 0 0
630 5 . 45-2 6 6 0
631 " . 50-1 0 16 0
632 . 50-8 ‘ 0 38 0
633 o 34-A, 9 pt. 9 33. 0
634 . 111-2 pt. 2.12 .0
635 - 24-4 pt. 0 17 9




. o
Maharashtra Vacant Lands-(Prohibition of
Unquthorised Occupation and Summary

Evictiorg) Act, 1975

SCHEDULE—contd.

[1975 : Mah. LXVI

2

w

636
637
638
639

641
642
643

645

647
648
649
650
651
652
653
654
. 655
656
657
658
459
660
661
662
663
664
665
666
667
668
669
670
671
672
- 673
674
675
676
677
678
** 61
680
681
682
683
684

Magthane—contd
Boriyali (Gorai Rpad)

”

11
2
»
»
E2]
b 14
b 24

22

Poisar

Da,.,hisar

”
Dindoshi‘

b2
”
114
3
L4
)
bd
*
bLd

bid

C.T.S.No. S.No.
. 23-1f'pt.

11
19
20
21
22
24
23
174 pt.
60 pt.
55
56
125/8 pt.
12411
2
4
8 pt.
010
125/9
125/2
12577
125/6
123/10
e 126/1A. pt
126/2B
126/2C
125/4
125/1 pt.
124/5 pt.
124/11
24/12
123/1 pt.
123/6 pt.
123/i1
125/5
179 pt
180 pt,
24 pt,
32/6
32/7
. 252
32/4
32/3 pt.
26 pt.
28
38 pt.
39 pt/1
025/1
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1978 : Mah. LXVI] Maharashtra Vacant Lands (Prohibition of 95
Unauthorised Occupation and Summary .
Eviction} Act, 1975
SCHEDULE—contd.
1 ' 2 3
C.T.S. No. S. No, A. g a
685 Dmdosbl—cantd 32/2 pt. 025 O
686 39/3 1 70
687 Majas S51/AL ipt. 2 18 11
688 " 48 pt. 5 18 8§
639 ' 46/5 pt. 9 227 0
650, 45 pt. 1 21 4
691 " 55-5 pt. 333 0
6952 42/1 0 6 0
653 » 46/7 3 0 O
664, 45/5 pt. 1 21 0
65 46/1 0 20 0
696 ., 46/8 pt. 13 10 2
697 -, 55/4 pt. 3 17 8
698 » . 42/2 pt. 325 ¢
699 Majas Malvani 263 pt. - 0 0 8
700 Aarey Colony T cen 20 0 ¢
- 701 Juhu Viieparle Dev. Scheme ‘e cees 4 14 O
702 Mulund . . - 78/1 pt. 0 34 38
703 o 78/2 pt. 1 25 8
704 . 94/1 pt 1 1 12
705 » . 3 pt. 016 0
706 ” . 2 pt. 1 8 O
707 ” . 96 2 2 0
708 ' . 82/1 pt 4 11 0
709 N ‘e 80/1 pt 2 19 7
710 v . 2 pt. 0 21 4
711 S 3 pt. 0 19 12
712, 386 pt 18 0 0
713 Versova . 120 347 3 4
714  Asalphe Mohile 1 25 7 8
715 " 57/8
716 Pahadi 29 pt S 3 8
717 Goregaon 30-B 0 5 0O
718 " 30-C. 0 19 0
719 " 312 4 8 0
720 " 42-B 1 20 8
721 - 2 pt. 0 1 0
722 . 41/1 pt. 1 27 4
723 v 2pt. 0 2 4
724 . 3 pt. 019 ©
725 . P. No. 1 0 10 4
726 . 2 1 13 4
727 o 3 0 8 4
723 ” 4 0 10 8§
729 " Spt 0 20 8
730 " 6 0 20 8
731 v 7 pt. 0 20 8
732 ' £ pt. 0.2 8
733 " 9 pt. 1 20 8§

}

343812




9520 Maharashtra Vacant Lands (Prohibition of [1975 : Mah. EXVI
Unauthorised Occupation and Summary
Eviction) Act, 1975
SCHEDULE—contd. - .
1 2 3 ¢
C.T. S. No. A g .a

734 Goregaon—-contd. v aees . 10pt. 0 18 12
735 ” .. e eaes . 1l pt. 0 32 0
736 " e e eees 12 pt. 1 39 ¢
37 . . . 19 0 12 4
738 » . v eere - 20 0 9 12
739 ” . S e e 21 pt. 0 23 8

- 740 »” . Ve eees 22 0 7 12
741 . . o eees 23 029 0
742 » . e aees 24 0 26 4

: Area in Sq. Mi.

743 Vileparle . .. 1773 ceen . 1,705-0
744 7 . .. 1774 1,313-5 .
745 » . .. 1779 caes 1,527°6
746 » e .. 1780 123:8
747 » . C . 1781 876:3
748 » o 11782 546-2
749 » ‘e .. 1783 cees 1,145'8
750 » . .. 1784 : 861-3
751 » - .. 1785 180-3
752 » .. .. 1786 Vere 196-2 ‘
753 It . .. 1787 cene 400-0 .
754 ” .. .. 1788 ' 788-4
755 *? e . 1789 ceee 3,209-0
756 » .- .. 1792 R 735-8
757 ” . .. 1793 cens 2,357°3
758 » . .. 1794 o Cees 590-7
759 » . - .. 1795 ceen 639-0
760 ” .. .. 1796 ceee 3553
761 » .. .. 1814 cees 3775
762 » . .. 1816 ‘118-7
763 ” . .. 1817 cees ' 1,032-4
764 » . .. 1820 516-3
765 » . 1821 cees 346-2
766 " . 1822 1,061°5 '
767 » . 1823 : 836-4 ‘ .
768 " . 1825 ceen 899-8 L
769 » . 1826 cees 1,379-6
770 » . 1828 661-4
771 ” . .. 1830 ' cees 1,061-9
772 ” . .. 1832 ceen 4321
773 " .. .. 1835 cees 271-2
774 " .. .. 1836 T e 259-2
775 » . .. 1837 2257
776 ” . .. 1838 veee 6734 -
777 » . .. 1841 529-8
778 ” . .. 1842 96-1
779 » .. .. 1843 ' 485-4
780 » .. .. 1845 D eeee 339-1
781 » e . .. 1846 ceen 1,162-2




1975 : Mah. LXVI]  Maharashtrd Vacaint Lands (Prohibition of \ 9521
: Unauthorised Occupation and Summary i
Eviction)-Act, 1975
SCHEDULE—contd.
1 2 : 3 .
C.T-S. No. Area in Sq.Mt. *
782 Vileparle—contd. .. 1854 ceed 1,805-0 :
783 ” . .. 1856 1,340-9
784 " T .. 1857 Y : 368-6
785 " .. .. 1858 517-0
786 ” .. .. 1860 C e 615-0
787 » ‘e S .. 1861 cene 1,188-4
788 " . .. 1863 ceas 585-2
789 ” . .. 1891 961-6
790 o e .. 1915 342-2
791 ” .. .. 1916 : 1,125°7
92, " . .. 1927 ceen 621-1
793. ” S e .. 1928 cias 2,208-4
- 194 ”» . .. 1929 R 6181
© 795 " . .. 1930 : ceee 692°1
796 " . .. 1936 . 3776
797 " . .. 1937 186+ 4
798 "o .. 1938 R . 5970
799 * .. .. 1939 AN . 4800
300 ” . (o 1940 cees £74-0
801 " .e .. 1941 5248
802 ” . .. 1944 L eees 439-0
803 " . .. 1945 AN 210-0 -
804 ” .. .. 1946 842-5 -
805 " .. .. 1947 e : 854.5
806 ” . .. 1950 cene 193.1
807 » . .. 1951 RN 436.8
S. No. A g a
808 Kopri e 2 6 18 6
- 809 »» . .. Apt. 715 0
810 » .. Apt. 29 13 0
811 » . .- 5 8 36 0
812 Kanjur - . .. 52pt. 0 1 12
813 » . .. 63 0 3 0
814 S e .. 64 023 0
815 " . | 016 0
816 " .. R 0 6 0
817 » . .. 83 0 21 8
818 » . .. 84 0 9 0
819 » .- s 85 0 2 4
820 I .- .. 86 0 2 0
g2 7 .- .. 81 0 17 O
822 ” T .. 245{3 0 28 0
Plot Nos.
823 ” . - | 0 4 8
824 ” . .. 6 0 4 8 . e
825 *” . Lo 12 0 4 8 -
826 " . .. 15 0 4 8
0 4 8

827 .19 OO




Maharashtra Vacant Lands (Pruhtbtt:on of
Unauthorised Occupation and Summary
Eviction) Act, 1975

SCHEDULE—contd.

[1975 : Mah, LXVI

p

w

828
829
830
831
832
8313
834
833

836

837
838
839
840
841
842
843
844
845
846
847
848
849
850
851
852
853
854
855

857
858
859
860

861 .

862
863
864
865
866
867
868
869
870

871 .

872
873
874
875

876

Kanjur—e

ontd.

“ & 2 85 8 4 e =

. v
LI I T S Y I S 1

L

s

Plot, Nos, 5. No.

80 pt.

Road area out of plot No. 8

246 pt.

250/3 o

251/2pt.

25176

252/ 1pt.

25212

253/3pt.

253/4pt.

253/5

270/1ot. ‘ ciee
275/pt. e

Yk
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1975 : Mah. LXVI]  Makarashira Vacant Lands (Prohibition of 9523
Unauthorised Occupation and Summary

Eviction) Act, 1975 .
SCHEDULE-~contd. .
1 2 3 '
) , H. No./8. No. Al g a
877 Mulund . .. T8/IB 93/3 i 10 38
878 - ‘. .. 178/1B ceen 0 26 1z
- 879 s .. .. &3 2 36 iz
880 . . .. 83 4 15 0
831 » o .. 85 3 1415 0
882 - .. .. 87 2.3 0
H No, ' '
883 - . Lo B2/ipt Cies 0 8 6
884 - we e Zpt. 0 1 6
835 ’ . _ .o . 3pt 0 4 12
886 m .. . Spt. . 0 0 6
ag7 ™ e . &pt. cvos 0 4 10
328 o .. . 9 cees g 9 0
5389 . . .. 0210 0 13 8
890 » e .. 62/11 o 5 8
891 [} L .- 62/129:. 0 4 12
892 . .. .. 6213 . 0 5 ©
893 " .. .. 062/14 .. 0 6 8
894 - . .. S.No. 62/15 0 1 12
895 " . .. b2/i6 0 8 8
896 » . .. 62{/17 H. No. o 2 4
897 " . .. 6218 9 10 2
898 e .. B2/19A 0 9 12
899 - .. 02/19B g 8 8
900 oo e .. Tlpt. i1 6 O
601 " - S TS 6 8 i2
902-04 ' e .. T2/6 6 2 4
905 ’ e NI 0 2 12
906 o s Lo 728 018 4
907 ” .. ..o p 0 § 8
908 " .. .o TG 01 0
409 " .. - 72011 0 5 0
g10 - . Lo 1212 0 0 8
911 . . coo 12113 ¢ 1 8
912 - " oo 7214 0 8 12
913 " . .. T2fi5pi 6 11 8
gi4 - . .. 12116 0 13 4
915 v - .. 73pt i 6 4
916 . .. .. Tdpt. 0 27 4
017 » o .. 15/1 2 11 ¢
918 " .. .. 1512 1 27 4
919 " . .. 76 3 18 8§
020 ” . .. 111 e 9 27 8
921 " . .. S. No. 18 77 2 1 11 4 > .
922 » .. . . 3 0 31 8
923 Oshivara 1 ¢ 39 12
924 » 2 0 38 12
925 » 4 0 27 4
926 » 5 0 16 0
927 . 6 ¢ 16 8 *




9524 Maharashtra Vacant Lands (Prohibition of {1975 : Mah. LXVI
Unauthorised Occupation and Summary
Eviction) Act, 1975 : .
, SCHEDULE——contd.
1 _ . 2 _ 3
S. No. H.S. A, g a

928 Oshivara—contd. 7 0 11 8
929 " . 8 0 2 0
930 - ' .. 9 0 15 8
931 » .. , 19 1 0 5 4
932 » .. : . 2 0 5 12
933 . 3 0 4 8
934 “ 4 0 4 8
935 " 5 0 10 12
936 " 6 0 8 0
937 " 7 1 8 8
938 » 8 0 27 0
939 " 9 0 6 12
940 v . 20 I 0 10 8
941 " . 2 0 2 4
942 " . 3 o 7 0
943 " . 4 I 25 12
944 ” . ’ 5 . 0 2 12
945 »” . 6 0 13 12
946 v . 7 0 0 i2 *
947 » .. 8 0 3 0
948 ”» . 9 012 0
949 » ‘e 10 0 2 4
950 » .. 11 021 O
951 " 20 12 0 4 0
952 » 2] N 012 0
953 » 2 - 0 1 4
954 » 23 Cane 1 0 0
955 ” 24 cine 2 0 0
956 " . 25 1 0 2 0
957 " 25 2 -0 23 12
958 » 25 3 0 3 8
959 » . 4 0 8 O - ’
960 . 5 0 0 8
961 " 6 0 16 8 :
962 » 7 0 0 12
963 . 8 0 0 8
964 " 9 0 1 8
965 ”» 10 0.12 8
966 " . 11 6 2 12
967 » 12 0. 2 12
968 ” 13 0 16 0
969 " 14 0 8§ 12 °

- 970 " . 15 0 1 12
971 » 16 0 6 12
972 »” 17 0 3 8
973 » 18 0 8 8
974 » 19 0 8 12
975 ” 2 ¢ 3 o0
976 " 21 ¢ 2 o0




1975 : Mah. LXVI] Maharashtra Vacant Lands (Prohibition of 9525
: Unauthorised Occupation and Summary
Eviction) Act, 1975

SCHEDULE—contd.

1 2 3 *
S. No. H.S. ' A, g a
977 Oshivara—contd. .26 1 o 8 8
978 " .. _ .. 2 0o 1 8
979 . v e .- 3 0 11 12
980 . . . 4 0 1 0
981 » . .. 5 p 31 8
982 » e 6 -0 3 0
933 ”» 7 0 26 O
984 o .. . 8 o 3 8
985 ” .o ; .- 9 0 4 4
986 ’ .. .. 10 0 5 4
987 » .- ) B 11 g 8 0
988 » .. .. 12 n 2 0
989 ' e .o 13 0 2 4
990 . .. : .. - 14 0o 2 4
991 v .. o 15 o 2 4
492 " . .. 16 o 5 0
993 v .. . 17 0 3 0
994 " .. .. I8 o 0 8
995 . . . 19 0 1 0
906 o . 27 1 0 12 5
997 » .- .- 2 1 21 8
998 . .. .. 3 o 3 8
999 - 4 0 0 4
1000 s 5 0 4 8
1001 -, 6 9 1 8
1002 " 7 0 4 12
1003 - 8 c 6 4
1004 " e -- 9 0 12 4
1005 " - _ e 10 o 2 0
1006 ” S .- 11 0 2 12
1007 . .. 12 0 5 8
1008 » i e 13 0 11 12
1008-A . .. 14 02 0
1009 ”» .. 27 15 o t 4
1010 . . . 16 0 4 4
1011 . i . 17 0O 5 0
1012 " .. : . 18 0 3 4
1013 . - . 19 o 4 O
1014 " . . 20 o 3 O
1015 . o : e 21 0 7 4
1016 » .. .. 22 o 1 4
1017 . . .. .23 0 2 0
1018 . .. .. 24 o 7 12

1019 » .. e 25 o 2 8 LIS
1020 o . : 28 1 0 20 0
1021 ” . e ' 2 0 32 0
- 1022 ” ‘e : 29 1 125 0

1023 " . : 0 1 0 6 12

2 0 8

1024 » v . o 9_ '.




9526 Maharashtra Vacant Lands (Prokibition of [1975: Mah. LXVI
Unauthorised Occupation and Sienmary
Eviction} Act, 1975
SCHEDULE—-contd.
1 2 - 3

5. No. H; S. A. g a.
1025 Oshivara—contd. 3 0 3 o0
1026 » . 4 1 11 0
1027 N 5 0 3 0
1028 v 6 0 2 12
1029 ” 7 0 9 §
1030 " . o 8 0 1 12
1031 w - . .. 9 0 3 4
1032 v . . 10 0 7 8
1033 . .. . it ¢ 9 12
1034 » .. vas 12 0 12 8
1035 o - e 13 0 3 0
1036 » b e 14 0 2 4
1037 . . . 15 0 2 4
1038 i L. . 16 0 2 12
1039 ’ L. : .. 17 G 13 8
1040 . . 31 1 0 38 0
1041 » . . 2 0 4 0
) 1042 " . , .. 3 7 26 0
1043 v . 32 1 0 -3 8

1044 . . : 2 0 6 12.
1045 ,, . 3 0 38 4
1046 ” . e 4 0 4 12
1047 . . . 5 0 8 0
1048 » . . 6 0 23 ©
1049 » . . 7 0 9 0
1050 » i : . 8 0 8 4
1051 ” . .9 0 16 12
1052 » 10 0 7 8
1053 . 11 0 24 9
., 1054 ”» 12 0 0 4
1055 - i3 60 4 0
1056 » - .. 14 0 5 0
1057 » o 33 ! - 0 20 o
1058 ”» o e 2 0 22 ¢
1059 » oo .. 3 0 0 4
1060 ” 5 0 32 8
1061 s oo . 6 6 1 8
1062 » o 33 7 ¢ 7 12
1063 » 8 0 36 12

1064 . 9 0 8 4
1065 » 10 0 26 12
1066 " o .. 1] 0 8 0
1067 » -k 34 1 0 14 o
. . 1068 . Al S 2 0 17 12
1069 » 3 0 5 12
1070 ' 4 i 10 12

fon ” 5 0 3 4.
1072 ” 6 0 1 0
1073 » 7 c 7 4




1975 : Msh. LXVI]. Maharashtra Vacant Lands (Prohibition of 9527
' Unautkorised Occupation and Summary
Eviction) Act, 1975

SCHEDULE—contd. .
1 . 2 3

S. No. H. S. A, g a
1074 OQshivara—contd. 8 0 6 12
1075 ’ . 9 0 0 12
1076 . . i0 0 13 0
1077 s i1 0o 2 12
1078 N g . 12 0 3 0
1079 » .. 35 1 0 8 O
108G " . . 2 6 10 0
1081 v . 3 0 9 0O
1082 . . 4 012 @
1083 - - 5 2 50
1084 v 6 0 12 0
1085 . 7 0 8 O
1086 - 8 0 8 0
1087 . 9 6 2 0
1088 “ . , . 10 0 4 0
1089 . . . 11 g0 § 0
1090 v . .. 12 0 5 0
1091 . 13 0 18 0
1092 o 14 o 7 0
1093 - is 0 4 0
1094 ' - .o 16 .1 35 0
1095 ”» . 35 1 017 O
1096 o . .. 2 0 13 &
1097 . . . 3 2 12 4
1098 ”» e - o 4 0 1 9
1099 ”» . e 5 0 12 4
1100 » .. . 6 1 8 4
1101 w .- 1 0 1 ¢©
1102 . .e 8 g 4 12
1103 » - e 9 ¢ 1 4
1104 ” . .e 10 0 0 8
1105 » . e 11 0 12 4
1106 » ‘e . i2 0 0 4
1107 ”» .e o 13 0 0 12
1108 " .o 37 1 o 7 0
1108 s T - 2 0 6 0 -
1110 " .o 3 0 13 ¢
1111 ’ ‘e . 4 0 4 0
1112 » . : 5 0 12 ¢
1113 ’ o .. 6 i1 8 O
1114 " : .. 7 0 3 0
1115 ’ . 37 8 0 5 ¢
1116 o .. . 9 0 8 0 .
1117 " .. - " 10 0 6 O *
1118 . .e ” 1 0 4 0
1119 " . . 12 0 9 0
1120 ” .. » 13 o 9 0
1121 » . " » 14 1. 5 O
1122 » - _ e 15 - 0 3 0




9528 . Maharashtra Vacant Lands (Prohibition of [1975 : Mah. LXVI
. Unauthorised Cccupation and Summary
. _ Eviction) Act, 1975
. SCHEDULE-—contd. .
1 ' 2 3
S. No H. 8. A. g a.
1123 Oshivara—contd. . " 16 0 1 0
1124 ' . . 17 0 6 v
1125 - e - 18 0 9 0
1126 o o B " 19 0 15 O
1127 " P " 20 014 0
1128 " e " o2 1. 2 0
1129 . de " 22 0 3 0
I3 -, ‘e » 23 1 8 0
1131 » o » . 24 0 5 0
1132 X . 25 0 7 0
1133 . iR . 26 0 10 0
1134 =, de . ' 27 G 8 0
1135 ” {- » 28 0 15 0
1136 . Joo ”» ' 29 0 3 0
1137 i e " 30 0 6 0
1138 - o v 31 0 14 ¢
1139 . o ) - 32 0 23 0
1140 " e » : 33 0 9 0
1141 - o " 34 0 10 0 .
1142 o oo " 35 0 3 0
1143 . 1 " 36 0 2 0
1144 . e ” 37 018 0
1145 - T - 38 0 5 0@
1146 - . . 39 0 3 0
1147 . . » v 40 0 10 ©
1148 ” i " 41 0 13 0
149 i . 42 0 11 0
“1150 o s " 43 ¢ 10 o0
1151 . L " 44 0 18 10
1152 " " 45 0 9 10
1153 " — 46 0 7 14
1154 " . 47 0 3 0
1155 " v 48 0 8.0
1156 . . 49 0 8 0
1157 . . 50 0 2 0
1158 " 51 1 23 ¢
1159 . . - 52 ¢ 4 0
1160 v . 53 0 9 0
1161 " : 38 1 0 20 o
e -, ok S 2 0 1 8
1163 " » 3 0 2 0
1164 I A : » 4 0o 5 o .
¢ 1165 " " 5 0 3 4
1166 " o v 6 0 9 8
1167 . ok s 9 0 3 4
1168 . ' o 38 R 0 10 8§
1169 v . " 9 0 9 §
‘e 1170 [ 4 [ 44 Io . O 4 O
o N7 ” ) T 1 0 5 0




Maharashtra Vacant Lands (Prohibition of

1975 : Mah. LXVI] 9529
Unauthorised Occupation and Summary
Eviction) Act, 1975
SCHEDULE~—contd. ,
1 2 3
S. Ne. H. No. A. g a
1172 . Oshivara—contd. .. 38 12 0 3 0
173 - . . . 13- g 3 8
1174 " i4 0 1 8
1175 - " 13 G 4 8
i176 . o B 1 0. 14 4
u”7 " » 17 0 2 12
1178 - » 18 0 10 8§
1179 " » 19 0 5 8
1180 " " 20 o 1 12
1181 " " 21 ¢ 1 8
1182 " " 22 0 1 8 -
1183 » " 23 0 1 12
1164 " - 24 0 1 0O
1185 - " 25 ¢ 2 2
1186 " 19 1 0 13 8
1187 " “ P g 9 B
- 1188 » " 3 c 2 0
1189 - » 4 0 9 12
1196 . " 5 0 2 4
1191 N " 6 0 7 0
1192 . ) 7 0 2 12
1193 " " 8 0 2 12
1194 - » 9 0 6 4
1195 " " 10 0 10 4
1196 - 40 1 0 1 6
i197 - » 2 0 18 4
1198 - " 3 ¢ 1 0
119¢ o » 4 N 32 0
1200 - i 3 0 5 4
1201 " . 6 0 5 0©
1202 - ” 7 .0 7 8
1203 ” 41 8 171 33 9
1204 " 42 s 20 4
1205 - 43 i o 18 4
1206 " ” 2 0, 11 12
1207 " 44 1 0 29 12
1208 - " " 2 pt. 0 11 0
1209 " 48 Ito6 1 29 4
1210 » 49 I 0 ‘2 0
1211 - " 2 013 ¢
1212 " " 3 0 4 0
1213 » v 4 0 3 0
1214 ,, - 5 0 6 0
1215 . » ” 6 o
1216 - " v 7 027 0O
1217 " - 8. 027 0
1218 " - 9 0 12 0
1219 . - 10 013 0
1220 1} 0 5.0

IR




Muaharashtra Vacant Lands (Prohibition of  [1975 : Mah. LXV}
Unautkorised Qecupation and Summary
Liviction) Act, 1975
SCHEDULE~—contd,
2 3
5. No. #. No. A, g a
Ushivara—con Id. Lo 4y 12 0 100
- e “ 13 g 8 ¢
. - i4 0 18 9
i, » 15 o 2 0
’ » 6 0 22 ¢
» " 7 0 14 ¢
r .n 18 0 ll 0
i " 3 ¢t 13 0
,, ' 20 6 28 0
» " 21 ¢ 23 0
» » 22 pr. 0 20 0
» " 23 0 11 o
. » 24 0 8 ¢
s » 25 0 10 ¢
" " 26 0 3 o
» " 27 0 23 ¢
[ 4] " 28 0 10 0
" (4] 29 0 }.5 0
" » 30 ¢ 7 0
» " 31 0 29 ¢
” » 32 0 5 U
y ” 33 0 24 0
" " 34 0 23 o0
» » 35 6 12 0
» " 36 0 38 0
» ” 37 0 17 0
.- - 38 0 7 0
»” *» 39 O 6 0 :
. . 40 0 3 0
- " 4] 0 22 0
» » 42 6 20 0
» " 43 0 19 4
" » 44 0 2t 2
* " 45 ¢ 9 o0
" » 46 0 12 0
” » 47 0 26 0
” »” 48 0 5 0
" » 49 L 5 ¢
" " 30 0 18 o
*y idd 51 O ‘3 0
»y ” 52 0 5 0
" " 53 c & ¢
(1] (2] 54 O 1 0
” , " 55 2 .20 0
" . o » 36 0 1 0 .
Oshivara (Additional) .. 18 3 0 26 12
" ‘s .20 4 pt. 0 10 0
" 25 2 pt. 0 23 12
" »” 3pt. . 0 3 4




1318

i975 Mak. LXVI] Maharashtra Vacant La!zds (Pf‘ﬂillblﬂc)'l of 93531
Unauthorised Occupation and Supumary :
Eviction) Act, 1975 '
SCHEDULE-—contd,
i 2 3

S. No, H. No. A. g a.
1276 Oshivara (Addi. 27 !pt. g 0 11
1271 tional)—centd. .. 38 I pt. 0. -0 8
1272, o 4 pt. 0 5 0

1273 ., » 5pt. 0 3 4
1274 s 40 Ipt 6 o 2
1275 ., 27 5 0 4 8
1276 ,, " 6 o 1 8
1277 Potsar. 55 pt. . 1 850
1278, 56 pt. . 52 30 0
2719, 93 pt. . 4 240
1280 ., 55 pt, R 0 3 12
1281 » 9N fpt. 4 25 0
1282 -, 91 2pt. 9 100
1283 . 93 pt. 0 18 ¢
1284 Kandivali. 163 pt vern 57 18 0
1285 Eksar, 97 1 3 4 12
1286 . " 2 0 2712
1287 “ k| 0 4 4
1288 " 4 0 6 8
1289, y 5 0 1512
1290 + 205 1 pt. 2 13 8
1291 " " 2 0 3212
192, " 35 0 8 O
1293, ” 0 6 4
1294, 6 0 ...l 0 34 4
1295, 207 pt . 2 9 8
1296 208 Spt 0 1 8
1297 s 97 5pt 0 4 0
1298 Wadhwan 2pu- e 2 30 0
1299, 7ot “es 190 2 12
1300 9 pt, e 5 34 0
1301 » 18 pt. e 1 150
1302 . - 1pt. e 1 17 12
1303, 12A/7 pu ces 0- 2 4
1304 Magathana. .34 2 7 30
1365 » 6 pt. I 34 4
1306 " 41 pt. 0 270
1307, 42 ipt I 27 0
1308 43 pt. 3 3 12
1309 ., 108 1 5 37 90
1310 111 3pt 4 270
1311 " 127 1 pt. 1 18 9
1312, 33 0 6 8
1313, 34 6 pl. 0 1912
1314 34 8 pt. 1 4 -8
1315, 10 pt. 0 1 9
1316, 37 2 o 2 8
1317 -, . 38pt. 0 22 4

v . 39pt. 3 2 12




9532 Maharashtra Vacant Lands (Prohibition of [1975: Mah. LXVI
Unauthorised Occupation and Summary
_ Eviction) Act, 1975
SCHEDULE-~contd, .
* 1 2 - 3 ' .
S. No. ~ H.No. - A, g a
1319 Magathana-—contd. .. 40 3 0 6 4
1320 - .. 42 2pt 0 2 0
1321 - .. 4 ipt 0 7 4
132 - .. 45 Ipt 0 2 ¢
1323 “w .. 108 2 0 7 0
1324 - .. 108 3 0 6 0
1325 o L. 34A - Spt 0 0 12
1326 » .. 6 pt. 0 6 4
1327 - . , 11 pt. 0 0 8
1333 - .. 2 pt. (1) 238 0
13 » . e pt. 0 .
1330 " . 8 pt. 1 6 0 '
1331 " 34 11 1 34 0 .
1332 \ o 12 0 4 0
1333 - 13 1 14 8
1334 - 45 © 3pt 1 34 ¢
1335 - ' 4pt. 0 22 12
1335 o 43 1 0D 12 '8
1337 - . 2 0 26 12
1338 " . 3 2 39 12
1339  Dindoshi . 2 S pt. 519 8 ¢
1340 - . 6 pt. ¢ 1 0
1341 - . 29 2 pt. 3 39 12
1342 " 30 I pt. 315 0
1343 " - 2 226 0
1344 - .31 3 2 13.0
1345 - .2 3pt 0 19 o0
1346 " . 2 Spt 0 9 8
1347 " .22 2pt. 1 17 12
1348 " _— ! pt 1 10 0
IMQ . ” Ad 27 l 0 l6 0
1350 " . 2 0 1 8
T 'y ¥
" .- | 019 4 .
1353 - .3 I 1 3 0 %
1354 - " . 2 "1 25 o0 ’
1355 - . 3 1 20 8
1356 " . 38pt. v 0 0 4
1357 - - . 39 4 1.0 0
| 1358 Cm 5 0 20 0
1359 - 6 0 5 0
1360 " ve ? 52 0
1361 " . 8 2 30 0
- 1362 " . -9 0 22 9o
1363 Majas e 47 5 9 12
1364 " .. 50 cer 1 14 8
1365 - .« S1A/S 11 16 ©
1366 - .. S51A/4 Cean 1 37 0
. 1367 - .. S51Af3 32 o




Maharashtra Vacant Lands (Prohibition of
Unauthorised Occupation and Summary 9533
Eviction) Act, 1975

SCHEDULE—contd.

2 , 3

S. No. H. No. _A.g a
1368 Majas—contd. 51A2 ; I 8 ¢
1369 " S9B/1pt.2pt. 3 12 8
1370 " 61 729 12
1371 - 62 pt. 8 9 4
1372 - 63 pt. 3 30 12
1373 - 64 pt. 1 11 13
1374 - 688 2 2 9
1375 - 7 pt. 0 30 6
1376 " .. 9/4 pt. 0 17 13
1377 " .o 95 1 1 0
1378 " .. 11/3p.. - e 0 27 O
1379 - .. 12pt 0 13 12
1380 " 112 pt. 0 10 11
1381 " . 11/3 pt. 0 13 14
1382 . . 42 3pt. 20 7 8
1383 - 4 2 24 ¢
1384 " 5pt. 16 0
1385 - .. 43 0 39 4
1386 - .. 44 0 12 0
1387 " 46 2 0 9 ¢
1388 - 3 124 0
1389 " 4 0 20 0
1390 - 4% 6 . 1 3 0
1391 - 8 i 12 0©
1392 " 9 1 18 ©
1303 - s51-B 13 118
1394 - 52 2 pt. 4 28 4
1395 w 54 pt. 0 3 0
1396 - 55 ipt 317 8
1397 w 59/A - 4 pt. 1T 26
1398 .. 65 3pt. 0.3 8
1399 Scheme Roads and Nalas. - 316 0
1400 . 142 Plot No 0 20 12
1401 . 3A L 0o 5 4
1402 - .. 3B ‘. 0 12 4
1403 " o 4 . 0 4 3
1404 " .. § G 8 §
1405 o .. 6 . 0 14 8
1406 /)| .. 01 0
1407 - IR 0o 1 17
1408 " ... M . 0 1 15
1409 ”» 7/4 .. 0 11 13
1410 . 71/ . 0 22 12 . .
1411 ” 2 . 0 25 4
1412 . 12 . 0 28 12
1413 - 13/1 p1. . 0 16 © |
1414 - 2 pt, : 0 1 2 |
1415 - 14/1 . 018 O :
1416 » 2 cens c 20 4°




9534 Maharashtra Vacant Lands (Profibition of  [1975 : Mah. LXV1
_ Unauthorised Occupation and Summary
o« Eviction) Act, 1975
. : SCHEDULE-~contd.
1 2 3
S. No. H. No. A g a.
{417 Scheme Roads and 15/1 4 1 9
1418 - Nalas~contd. .. 2pt 8 27 3
1419 " .. 16/1 ¢ o 7
1420 - o2 0 12 14
1421 “ .. 3 0 ¢ 9
1422 " .o 16/4 0 & 1ia
- 1423 " S ¥ 13 0 12 o
1424 - e 2 0 i1 0
1428 . .. 3 ¢ 3 12
:fr; v .. 18 c 31 12
2 3] -, 19 6 15 12 b
1428 . o 0 3 0 L
1429 " .. 2] 0 31 12
1430 " oo2n 0 6 4
1431 " o222 9 2 12
1432 " ' .o 22/3 0 7 0
1433 . ..o 2204 0 7 o
1434 " .. 2345 O 31 12
1435 " C .. 241 9 13 0
1436 v o 2 913 0 .
1437 " .. 3 0 5 12
1438 “ L2501 01 0
1439 " .02 03 4
1440 " .o 26N 0 10 8
1441 " .. 1 2 0
1442 " 27 0 31 12
1443 " .. 281 0 5 o0
1444 " o2 ¢ 15 0
1445 " .. 3 0 11 12
1446 “ .. 29/4 1 16 4
1447 " .. 30 Cewn 0 31 12
1448 " ' o3 T e ¢ 31 12
1449 " : LN -9 1
1450 " 2R 0 7 11
1451 . L 32t ) 0 13 10 S
1452 " .. 33 T e 0 28 12
1453 » .. 34A/B cees 0 20 2
1454 o .. 34/C cra. 0 15 4
1455 " .. 34D Ceves 0 19 8
1456 " .. 34/B 0 16 o6
1457 o .. 35/1A veue 0 15 &
1458 , .. .35/1B 11 4
. . 1459 " .. 3512 cven 1 18 12
1460 ,, .. 38pt vaes 1 30 o
1461 - . .. bnt. caes ¢ 14 4
1462 " .. 13 4 pt. 0 0 I3
1463 " .. i3 2pt. 0 13 4
1464 - ‘ o2 - 0 7 2
© 1465 . .25 2pt. 6 0 4
1466 - . 29 1 6 0 10




Replacement Series No, LXII—p. 85

1975 : Mah. LXVI] ~ Maharashtra Vacant Lands (Prohibition of 35 g .
‘Unauthorised Occupation and Summary - =
Eviction) Act, 1975.

SCHEDULE—contd.

1 , _ 2 3
: 8. No. H. No. A g a
1467 " Scheme Roads and . 29 2 0 2 10
" 1468 . Nalas—contd, 3 0 5 ¢
1469 ee .. 4 0 39 12
1470 . .. ..o32 2 pt. 0 2 15
471 -, . . _ 3 pt. 0 18 2
1472 -, .. .. 34B : S0 1 o
1473 s .. .. 35 1C 0 5 15
1474 . .. .. 36 1/6 pt. ¢ 3 0 -
1475 ” .. 36 1/7 0- 8 6}
1476 " . .. 36 211 -0 15 4
1477 . . .. 36 2p 0 7 8
1478 .. .o 362 3 0 6 13
1479 . o .. 36/2 4 0 .11 11
1480 ”» . .. 15 2 0 0 1
"~ 1481 . .. .. 38pt. 1 4 4
1482 . .. 8 i 6 2 8
1483 e 2 0 2 12
1484 " 3 0 2 12
1485 . 4 0 6 8
1486 s 5 0 -9 0
1487 » . 6 ¢ 22 8
1488 ” .ot . 7 0 8 38
1489 . S .. 9 1 0 7 6
149¢ " : 2 ¢ 7 0
1491 ” .. .. Ipt 0 14 0
1492 " 10 - 1 0 2 14
1493 » e e 2 06 1 o0
1494 w .. .- 3 0 Il 6
1495 s . .. 36 /1 6 4 0
1496 ' RN v 12 ¢ 10 1t
1497 ’ Ces o 1/3 0 1012
1498 » . . C1/4 09 2
1499 " L .- = 15 0 12 3
1500 . .. i 1/6pt. 0 12 11}
1501 w . Lo 37 1 0 6 0
- 1502 .. .. 2 0 715
1503 » 3 ¢ 20 14
1504 - . o ( 4 -0 8 3
1505 ey .. - 5 0 9 15
. 1506 . . . 6 0 7 15
1507 . 7 0 6 3
1508 . 8 0. 12 6
1509 ' S . 9 0 9 13
1510 " e 10 0 8 9
1511 » . . 11 0 '8 11
1512 v R _ . 12 0 6 12
1513 Kolekalyan .. .. 171 .. 5 10 12.
1514 . .. 298 1 9 2 0
1515 - . o : -0 0

343813




1[1555. All lands occupied by public roads and high-

Maharashtra Vacant Lands (Prohzbzttan of [1975 : Mah. LXV1
Unguthonsed Occupation and Summary : ’
Eviction) Act, 1975 ' ’ :
SCHEDULE—concld,
1 2 B 3
; S. No. H. No. A g a
_ 1516 Kolekalyan—contd. 3 01 0
1517 - » . 4A 0 18 8
1518 s 4B 1 3 4
1519 » 4C ¢ 4 12
1520 » 3 0 14 0
- 1521 3 6 0 37 8
T K 0 20 8 ~
1523 » 0 .
1524 " .. .. 9 0 26 0 ’
1525 » o .. - 10 ¢c 35 0
1526 » e e 11 0 8 0
1527 » S e 12 0 8 8
1528 v . e 13 -0 21" 8
1529 »- . . 14 ¢ 25 8
1530 o .. . _ 15 0 0 8
1531 » . .. 299 1 1 37 12 -
1532 » T o m 2 1 27 12 °
1533 s .- de s 3 0 3 8
1534 s i . . 4 0 21 12
1535 » - . 5 ¢ 8 O
1536 » 7 ¢ 1 0
1537 o . e 9 0 1 0 |
1538 . .. . 10 -0 0 4 |
1539 » . T 11 6 2 0 |
1540 » ' . . 12 0 1 0 |
1541 . © L. 300 ipt 0 9 38 |
1542 . e . 3pt. 0 5 8 |
1543 » . .. 4 0 5 12 |
ig:‘g . ‘i e 5 01 4 - ‘
’ .- . 6 0 1 12 )
1546 . . .. 8pt. 0 11 4 a, |
1547 » . . 10pt, 0 6 8 S
1548 » .. - . 12pt. 0 6 4 ‘
. 1549 » .- . : 13 0 3 8
1550 v . AN 15pt. 0 14 8
1551 » e . 16pt. 0 16 4
1552 . o . 17 0 9 ¢
1553 » .. 18 8 2 12
1554 S. No. NA.17-B, Man Bk., Kurla Taluka. 53 1 © .

ways in| Greater Bombay including lands wmnn
the boundaries of those roads and hxghways as may
be de ted 'on the site under the provisions of
the Bombay Municipal Corporation Act and the
Bombay Highways Act, 1955, shall be deemed to
be vacant lands,]

l'I‘lxisentryllmllbe d:ballbedeemedalwaystohavehensubsumwd by Mah 37 of1916 8.6.






